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Judgement

M.M. Pareed Pillay, J.—Petitioners are Al and A2 in S.T. 812 of 1991 of the Court
of the Chief Judicial Magistrate, Kozhikode. They have filed the petition to quash
the proceedings in S.T. 812 of 1991 on the ground that no offence has been
disclosed in the complaint filed by the respondent. Annexure - A6 is the true
copy of the Mahazar prepared by the respondent. It shows that the article seized
was Coriander (Dhania Katuri). In the mahazar itself it is stated that the trader
informed the Food Inspector that it is intended as a cattle feed. Counsel pointed
out that the mere possibility of it being used for adulteration cannot be taken as
a ground to prosecute the petitioners under the P.F.A. Act. Appendix - B provides
various standards for various food articles. A.05.08 in Appendix - B relates to
Coriander. (Dhania). A.05.08.01 relates to Consider (Dhania) Powder. Analyst"s
report Annexure - A8 shows that the sample consists wholly of coriander husk. In
Annexure - A7 it is specifically mentioned that Rs. 3.75 was received from the
Food Inspector towards the sale of coriander husk. Annexures-Al to A4 also show
that the article seized is coriander husk which could be used as a cattle feed.

As the article seized is not a food item for which standards have not been
prescribed under the Act, it has to be necessarily held that the complaint
launched against the petitioners is not maintainable under the P.F.A. Act. In that
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view of the matter, the complaint hat to be quashed. The complaint is
accordingly quashed. The petition stands allowed.
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